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taken on order 

Learned counsel apçaring under 

instructions of counsel for the applicaht 

prays for an adjournrrent. But the counsel 

for the Respondents points out that the 

matter has become infructuous. lb states 

that in otter three Or four sxnilar 

matters even the learned counsel for tl- 

applicants had conceded that the matters 

had be come dnfruc tu ou s • Unde r the c ircum sta n e s 

the prayer for adjournment is refused 

and the petition is dismissed as ving 

become infructuous. No costs. 

Hover, if the applicant fees 

that the dispute SurviVes and the matte 

has not becne infructuous, he will be 

at liberty to apply to the Court within 

a çeriod of one month to get the matter 

revived and its decision on merits. 
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